
FORTI{E

FORM A
PUBLICANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Banlruptry Board of India (Insolve'ncy' 
R"solution Process for Corporate Pe,rons) Regulations, 2016)

TI{E OF PRTVATE
PanTTCULARS

Films Private Limited1. Name of corporate debtor
19.10.2m92. Date of incorporation of corporate debtor

of Companies-Registmr
Ahmedabad

3 under which corporate debtor is
incomorated / reeistered
Authority

U74900GJ2009PTC05 84064. Corporate Identity No. I Limited Liability
Identificatior No. of corporate debtor

Regd Office :Regus, Emth Arise,
unit No. 1101-1106,1lfr Floor,
Sarkfiej-Gandhinagar Highw zY,
Maka$a, Ahmedabad. Gujarat -
380015

5. Address of the registered office and

office (if any) of corporate debtor
principal

20.03.2025
17.a3.2025
2A.03.20251

(Order
Receivd

dated
on

6. Insolvency commencement dsts in respect

corporate debtor
of

16.09.20257 Estimated dats of closure of insolve,ncy
process

resotution

Mr. Keshav l(haneja
IBBI REGISTRATION ll0: IBBI/IPA-

utz I t? - il013 U20 2t-2O22 I ,:37 59

8. Name and regis&tion ntrmber of the
professional acting as interim resolution
professional

insolvency

C-7, Parth Appartrrent Ramdov

Nagar, Satellite,Ahmedabad -
38001s

Kha ne iakes@gma il.co!"n

9. Address and e-mail of the
professional, as registered with the Board

interim resolution

C-7, Parth Apparffient Ramdev
Nagar, Satellite,Ahmedabad
38001 5
c i rpev I eXfi I n:t@.gmg i I . cqt!

10. Address and e-mail to be used for
with the intsrim resolution professional

correspondence

03.04.2425Last date for submission of claims11.
N.A.t2 Classes of creditors, if any, under clause (b) of sub-

section (6A) of section 21, ascertained by the

int€rim resolution professional

N.A

13. Names of Insolvency Professionals identified to

act as Authorisd Representative of creditors in a
class (Three names for each class)

Web link
h@s : //ibbi. gov. inlhome/downloads

Physical Address: N.A.

14. (a) Relevant Forms and
(b) Details of authorized represmtatives

are available at:

Notice is hereby given that the National
ordered the commencemeilt of a corporate

Company Law Tribunal Ahmdabad Bench has

insolvency resolution process of the Eylex Films

Private Limitsd on 17.03 .2Dzs(order Received on 20-03.2025)

\



The creditors of Eylex Films Frivate Limited are hereby called upon to submit their claims
with proof on or before 03.M.2025 to the int€rim resolution professional at the addiess
mentioned against entry No. 10.

The fiaancial creditors shall submit their claims with proofby electnonic means only. All other
creditors may sub,mit 1[e slaims with proof in person, by post or by electnonic mearut.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised represe,ntative from anong the three insolvency professionals listed
against entry No.l3 to act as authorised representative of the class N.A. in Form CA.

of falss or misleading proofs of claitn shall atfract penalties.

I(haneja
in the matter of Eylex Films Private Limited
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21.O3.2025

: NewDelhi
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